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Brea4 Basket C_cept evolve. b7 the 
Jutltute lor Tecbno-Econ8m1c Studies, 

MacJras 

·200. SHRI P. V. PmRIASAMY: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) the details of "Bread Basket" 
concept evolved by the Institute for 
Techno-Economic Studies, Madras and 
as reported in the 'Economic Times' 
dated 4th February, 1979; 

(b) whether the Chairman of the 
Institute has concluded that this 
concept is within t.he realm of possi­
bility for the people of India; and 

(c) if so, the action proposed to be 
taken thereon? 

THE MINISTER OF AGRICUL­
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA) : (a) 
to (c). The information is being 
collected and will be laid on the 
Table of the Sabha. 
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Alleged Meddling in Functioning of 

Mairs of Unlvenltles 

1801. SHRI MADHAVRAO SCIN_ 
DIA: Will the Minister of EDUCA. 
TION, SOCIAL WELFARE AND 
CULTURE !be pleased to state: 

(a) whether facts about meddling in 
the functioning of the afi'ail"s of Uni­
versities by some unknown persons 
has been brought to the :'lOtice of 
Government; 

(b) if so, whether Government pro­
pose to take action alZainst those per­
sons and bring them to book: and 

(c) if so, details thereon and action 
proposed to be taken thereot? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 



49 Wriiteta A1Ia'IDet'. PHALGUHA If; 1_ (SAKA) WriUeta .AtInJe" 

(DIl PRATAP CHANDRA OHUN­
DEB): <a> The functioning of all uni-
versities in the country are r~gulated 
in accordance with the provisions 
contained in theif acts af incorpora­
tion and the statutes and ordinanees 
framed thereunder. No facts relating 
to the interference in the functioning 
of these bodies by Ulllknown persons 
have come to Government's notice. 

(b) and (c). Do not arise. 

Enhancement in the Limit of House 
Building Advance 

1802. SHRI A. MURUGESAN: Will 
the Minister of WORKS AND HOUS­
ING AND SUPPLY AND REHABILI­
TATION be pleased to state: 

(a) how many applications were re­
ceived yearwise for the grant of en­
hancement of house buildini advance 
during the perioci from 1970-71 to 
1978-79, within the prescribed period 
of 18 months from the date of drawal 
of the first advance; how many appli­
cations were sanctioned foT' the en­
hancement of advance and the amount 
paid; and 

(b) how many applications were 
received for enhancement after 18 
months o'f the prescribed period after 
the drawa} of first advance and how 
many applications were granted en­
hancement of advance and the total 
amount paid? 

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN_ 
KAR): (a) The statistical information 
regarding the number of applications 
received, yearwise, for grant of en­
hancement of House Building Advance 
during the period from 1970-71 to 
1978-79, within 18 months from the 
drawal of the 1st instalment as also 
the number of applications which 
were sanctioned and the amount paid, 
has not been maintained. In fact, 
request for enhaneement is for res_ 
toration of any cut made at the time 
Of original sanction of House Build-

in, Advance due to increase in the 
COI!t of construction and is acceded to. 
if sUibmitted within the prescribed 
period. 

(b) As stated above, no statistical 
information was maintained in regard. 
to the number of applications receiVedl 
for enhancement beyond the pres­
cribed period. 

Resolution of Convention on Potato· 
held in JIIUundur 

1803. SHRI BHAGAT RAM: Will\ 
the Minister of AGRICULTUP,E AND. 
IRRIGATION be pleased to state: 

(a) whether he is aware ab:>ut th~· 
sufferings of potato growers due to de­
pressed sale of potatoes; 

(b) whether he is also aware about 
the resolution passed by the conven-· 
tion held on 8th January, 1979 at 
Jullundur to demand guarantee ond 
support price of potatoes at the rate 
of Rs. 60.00 per quintal, more pur­
chase centres, setting up of a potato 
development board etc.: anc'! 

(C) the reaction of the Government 
thereto? 

THE MINISTER OF AGRICUL­
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) 
Yes, Sir. 

(b) and (c). Punjab Government 
has not received the resolution pass­
ed by the convention held on 8th Jan_ 
uary, 1979 at Jullundur. However, as 
a result of a meeting of Chief Minis_ 
ter, Punjab with Punjab Kisan Asso­
ciation the State Government 11ave 
asked MARKFED and NAFED to offer 
a minimum price of Rs. 50.00 per 
quintal to farmers and have agreed 
to meet losses if any that may result 
from operation under Government 
direction. They have also increased 
the number of purchase centres from 
13 to 20. 

The Agricultural Prices Commission 
has also submitted its report fot' 1978-




